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Threat by Indian Medical Counci] to
Derecognise Medical Colleges in
Maghya Pradesh

4489. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to gtate:

(a) whether it is fact that the
Indian Medical Council has threaten-
ed to derecognise the Medical Col-
leges in Madhya Pradesh who under
the State Government orders will
admit students with 20 per cent of
markg;

(b) whether Central Government
have been consulted before relaxa-
tion is given for admission to these
colleges; and

(¢) whethey Government feel that
lowering down of academic standards
will seriously affect the quality of
Doctorg that the college will turn up
and what precautions are being taken
to ensure that medical education in
the country is not allowed to fall
below a certain level?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NTHAR
RAJAN LASKAR): (a) to (c¢), From
Prese reports., it is learnt that the
Government of Madhya Pradesh
have decidedq that admissiong to
medical colleges be given to Sche-
duled Caste ang Scheduled Tribe
candidates without any restriction
regarding the minimum marks ob-
talned at the qualifying examinations
categories. A writ petition was filed
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by the M.P. State Branch ofthe
Indian Medical Association in the
Madhya Pradesh High Court Jabal-
pur, challenging the above decision
of the State Govt. It ig learnt from
press reportg that the High Court has
quashed the said orderg of the State
Govt. The Medical Council of India
as well ag the Govt, of India have
asked for the actual position regard-
ing these reports from the Govt. of-
Madhya Pradesh.
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Dakshin Railway Employees’ Union

4491. SHRI SAMAR MUKHER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceiveq a copy of representation dated
23rd October, 1980 from Dakshin
Railway Employees’ Union, Madras
regarding retrenchment of casual
labourers working under IOW/BR/
SPE. and

(b) what action hag been taken by
Govm-mne:nt"g;oe prevent retrenchment
arid for of these casual
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) 131 workers who had been
engageqd for re-building of bridges
had been stopped on completion of
work. They will however, be re-
engaged as ani when new work is
undertaken on the basig of geniority.

qlT-waTgdr wTEA
4492, =Y Foor @ gearwr q ¢

Fqr A AT 7T AN Y FAT FIq
fe TYor-rra Y T ATIA 9T F9 qT
F1¢ F77F7 g1 Jrgrr AT qeqgraedy
T e E

T darey qav dafiw vt fawm
# 30 dar o wfewe(a) - el A
ORI F T AT aF UF A8 FEY
aEH Y Iy F@ F fau afkw
arr-frutor Sonfaady gaew e o
W E | HIAU g gY 9, It
foare & s A7 o AR A
HEW & 59 qfa i ) gt faem
¥ e & =9 9fgeAT & g § fg
o fear T @@ o

Health Care

4493. SHRI JANARDHANA POO-
JARY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether All India Federation
of Junior Doctors Associationg have
urged the Government to make health
care a ‘fundamental right of every
citizen; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Yes. . The Government is already
committed to the goal of atteininy

Health for All its people by the year
2000 AD. through the universal pro-
vision of primary health care services
This objective ig sought to be achiev-
ed within the gverall financial and
other constraints.

Non-Resident OPD Nurses in Dr. Ram
Manochar Lohia Hospital

4494, SHR]I PIUS TIRKEY: Will
the Minister of HEALTH AND
FAMILY WELFARE be Dpleased to
state:

(a) the number of non-resident
OP.D. nurses in Dr. Ram Manohar
Lohia Hospital;

(b) what are their avenues of pro-
motion and in what pgrade they are
working ang since when;

(c) whether it ig a fact that their
number is limiteg for the last so
many yearg while the number of
Doctors in the same OPD have in-
creased; and

(d) if so, whelher Govern-
ment propose fo post more non-
resident nurses in OPD keeping in
view the large number of patients in
OPD daily and by what fime the
non-resident nurses in the OPD will
get their selection grade?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Fifteen
(15).

(b) They have no avenues of pro-
motion. They, have been working
since 1965 and their grade is Rs. 330-
480. However, out of these, three
posts have been given Selection Grade
in the scale of pay of Rs, 425-600.
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(c) Yes.

(d) Not at present.

Two non-resident nurses who are
cligible have already been given selec-
tion grade.





